
File No.A- I l0l 6/05/10ll-('l-S-ll( E)
(iot cnrnlcnt of lnd ia

lllinistn' of Lahrur and Lrnployment

Shram Shuk{i. l]harvurr, llali Marg.
Nerv Delhi-l tm0l

I)atcd. thc I l'' I)cccnrhlr. 2022
Vsc!ncv (ii rculur

Subjcct: - Sclcction li)r (hc B)sts ol l'rcsiding ()lliccr in ('sntral Govcnrnrent Indusrrial 
-l 

rihunal-cunr-
i ilb()ut ( r)urt rr'g.

l. 'l'ribunal:- lhe (.c :ral (ioremmcnt lndustrial Irihuni -uurn-I-ah)ur (i)unr are arrlhoritres
cstablished undcr hldustrial Disputc Act,l9{7 to adjudicatc (ii thc industrial dispute.i relating to ar*
nrattcr, \4hsthcr l}plcilied itr the Second Schcdulc,)r thc Ihird Schrrlulo land fi]r pcrlbrming such
rrtlrcr lunctrorrs u-,; rnay [rc irssignr.d u) thenr under rhc Acl) and (ii] appcals uldcr the [mplo-"-ces
Provi('crlt l'und and Misscllarteous llrovision-s Act.l952. A Presiding ()tficer. upon selcclion. mav br
po'lr.ll irr lrrl lntluslrial Inhunal cstahlishcd undgr lrrdustlial Disputrr Act. I0{7.

.i Vacancy:- ,\ppliultiorrs ut bcing inritrd li,r thr: lirllouilg lnticipat€d rararrcics b1 cnd rrl
rlrc rcrr l()12 arrd lrkcl_t yaoanriss thal rnay irisc in tlturc rrr rariour ('(ilI-cunr-I.( s:-

3. Oualilicathn;- 'l he qualificirtion. cligibilit-v, sala(! and othcr tcnn5 anri condition' tor th,;

JIr[]{,rlltrncrl oi a crrdidatc rr ill r^u novcnrgd b) tlrc pR)viiir)ns of th* [rihunal Relorms Act. ]01 I &
I rrhunirl(( unditions ol Sen'ice)Rulcs. l0l l.

{. I'roceilurc f(rr seloction: - l'lre Search-sum-Scetiort Cornmiltcc c$nstilutcd urdcr lhc lribunal
Rcti)nns ,\ct -l0l l, tirr ft'cdmmcndirg namcs tirr appr)inlmcnl to thc post of Itresiding ()llici'r. shall

rirutinise the lpplicutirxrs with respccl kr suitabiliq of tpplicants lor thc saitl posts b) gitinB (lu(

wci;:h..igc tr', qualitication and experiencc ol- candidatcs and slrrrltlist candidi.lcs tirr r:rrndueting
prrsrrrrll interaction l-hc Iinal selcctiur r,rill hc dorrc on thu basis of or'erall evatualion ol candidatcs

d,)nc h\ llrc ( olnnritlee tr.rscd tlr thu qualifieation. c\t^-ricncc attd l]srsonsl interlctttnl.
l'l ribtrruel Retirrnrs ,\ct- l02l & Rulos nrade thcrcundcr can t-\ accesscd lronr the

lirI hnps:./i dor.uov.in;site9dclaultlti lcs/act.pdt & https:/idor.gor.in/sit€s.rdefirultlile s/rulcs.pJl res

lxcl i\cl\. !

5. Applicarion Procedure:- lpplieations rrf eligiblc and *illilrg. ollicr:rs ars rcqucstcd throrrgh

Rc*rrlrar. lligh L,)uflr \lirristrl ot-Lau and Justice;uxl sbould be acconrpatried rritlr (i) bir>data in thc

prcx.rihetl protbrnta rr Atltrexure-l (ii) Ccrrillcatc to bc I'umisht"rl ht ths cmplo]sr' hcad ol'ollicq
lirnrardinu authgritr as in Annexure-ll (iii) clear photocopies .rf the up-rtrdalc CRIAI'AR dossicr.rt
rlrc ollitr-r containing C Rs/Al,ARs ol at lcast lasl lilc luars dul] attestcd b1 lr (irou1: .\ rrlliect tir I
crrdrc clcarancc (v) intcgrih. ce(ificatc/clcaru cc tiool vigilancc and disciplirrcrl anglc ar

rn lnnerurc..Ilt (\i) it.terrcll giving dctails of nlaior ()r nlinor pcnlltics. ii:rny, inrposcd on thc

,rlii.cr',.lrrrirrg lhc last t(n yorr:. ro lhc tbllo*ing address. so ns to rcaclt thi: ollicc latcst by 5.30 t'.lll.
on 2ll.tl l.2lll.l: -

Sii S.R. l)atra. Duputv Sccrctary, Roorrr NQ.Jl8. N.linisrry ()l [.ab()u-altd f.nrploylrlent- Slrrant Slr.r\ti

llharvarr. Ncrl Dclh i

6. \.' l.\il)A srll be adrnissible tt' thc iJalldidirtcs to he callcd l'rrr irtten'ii:u /intcraction. 'l lrc

ui[rrlit .:lcr arc rcquircd to Inake o\\n arangulncnls

S. r*. Post Place D:rte (,f Vucrnsy
I l'rcsidins Oflii.:er ('handicarh-ll 1i,09.202 r

Prcsiding Officr:r Naupur :0.01.2012
Prcsiding Officrr Guwahati r5. r: :01|

J I'rcsidirtg Officcr Brmgalorc t7.0 r.t0: r

06.07.:0: i
( Anticipated )

I'rcsitling Ofliccr Dclhi-ll



7. Advenisemcnt and Prcscrihcd application lbrnr can hc downloaded f'rom Milisto's u.ebsite
( u'wr+.labour.gov. in). The advertisrmcnt is also forvrrdtrl lo the Rcglrtrar Ocueral of ell Itigh
Courts and Dcpartment of Juslicc, Ministr-r of Law rnd Justice, for onward lrensmission an{
publicity.

E. Any application received olicr duc dale or inc<tmplclc applications will not h: entenairred.

Widc publicity ma) bc Fi' :rt in all organizations and their field l'ormatiorrs to thcilitatc carly and
optimunl nurntrer of application

(i
_W-.

(Dhananiay Sharma)
Undcr Sccrotan to thc Goyt, of lndia

To

(i) Registrar Ccneral ofall Iligh Courts

(ii) Dcpanmcnt of Justice. Ministry of Law rncl Justicc. Jaisalmcr Ilou*-, Man Singh Road. Nerv

D€lhi

RAJASTHAN HIGH COURT JODHPUR

No. /RSJ /Estt.A(ii)/04l 1996(rV) l2t) Date : o9f rl2o23

Copy forwarded to fottowing for information and necessary actton: -

-Hon'.blE sittiRq Judge3 of RHe;-Jodhpur through their-PS.
Registrar (Admn. ), RHCB, Jaipur with the request to circutate it amongst atl
the Hon'bte Judges sitting at RHCB, Jaipur through their P.S.

Hon'bte Judges who have retired in January 2019 and thereafter.
Att the Judiciat officers inctuding officers posted on deputation in various
district / Registry in District Judge Cadre, who are going to retire on or
before 31.12.2023
Computer Cett, RHC, Jodhpur to uptoad it on website of Rajasthan High
Court and E-mail to retired Hon'bte Judges.

00
Registrar (Admn.)

1

2

3

4

or)
J--'



PROFOR]}IA

Residcntial
Pcrmancnt

Annexure-l

Space for
photograph

duly signed

by candidate

I . Nanrc

l. I)atc of llinh

3. Catcgo4 { SC/ST/OB(YLiR )

J. l)esignation/Proltssion

i. C trntact Dettils:

( )tiicial
Prcscnt

I Addrcss:
lVlobilc/Phonc No
I'lnrail

(r. Survice to which bck:nq:

7. l'.du;ational qualitication 1in rcvcrsc chronr'rlogical onlcr,y:

8. Work 1-,xpcricrtcc

llA. I.'or tlrc cxle-rict)ce u:' r-mplo)cc, linrplol rncrrt rscord in chrtrnokrgical ordcr slaning silh prc*-nt

I}npkr-vmcnt. list in rcre r*:

9 Dats lir)rrt rthich drarving thc pay scalc :

in thc gradc ol lliuh (lrurl Judgc,t

Disrrict Jrrdgc/Additional [)istrict Jtrdgc.

I 0. W rirc rrp on adiudicatirrg c\ perletlcc

ol ths applican( (200 uords)

I Whercrcr applicahlc I

Sl. No. Namc & addrr:ss ol
lligh Courr District
Coun

[)csignation. l'ay or
Scale ol' (paf in
Pa-v ltlatrix)

l'eritrd of Scn'icc NalurL' ot
sorUetpcricnccl;ronr lir

Sl No. Namc ol
I J n ivcrsiry/l:quivalent
lnstitution

[)cgrce Ycar ol
Passing

Divisiorl"zi
ol' ntarks
obtaincd

Acadr'mic
I )istinction

S u bj cr"'t/ S pcc ia I i zat ion

II



1 I . ['ixpericncc akrtr:rvilh bricl'rr ritc trp il handling
Cascs hcfrrrc rcle\:rnI to lakrur dispLrtcs

ll. Annual Income ahng rr itlr co1:y ol':
latcst ITR IFor Candidltcs othcr thirn C()vt. or Judicial OIficcrsl

13. Writc up on 05. ma.ior achicvcnrcnt
(200 lonls c'ach)

ll. Awards,/honours/Publicatiorrs. il'anv :

15, Alfilialion with thc prol'cssional htxlics/

lnslitulionVsrrcioties/or anv olher btxlv
Inclrrding ;xrlitical parly.

16, Additiorral inlbnrration, il'nnv. rr{ticlt

You would like to menti(nl in suppurl

r.rf the application fbr thc post.

l)cluils of Suclr cases

( lle yrned L'asesllJnreported Casts)



l . I certify that the foregoing infonnation is corucl and conrplelc to llle bcst ol' kno* ledge and bclicl'

and nothing has been concealed/distoned. lf at anv tinrc I fourrd to harc concealcd/distortcd anr

nraterial infomration: m)' appoinhncut shall bc liablc to sunrnrary l!'rnrination n ithout notice.

l. I shall not sithdra* m1 catdidature alicr lhc nruulittg of lhc Sclcctiort Cotnmittc'e

i. I shall not decline the appointmcrll, ifsclccted li)r aPp(rilrttttcnt b1 lhe ACC

4. I shalljoin within 30 days frotn the dute oI issue oforder o[apF)intment

5. I am aware thar in casr' I violare any o1'the condititlns mcntion.{ at Sl,No.2 to .1, thc (lovcntntcnt

ol lrrdia is likcly to dcbar nrc for a pcritxl ofthrcc yoars lirr considcration t'or appoilttmcnl ottlsidc tht

cadre and in any Autononrous Rody/Statutory Body/Rcgulatory Body.

Place;

I)ate:
Signature ol the candidate

DECLARA'I'ION



Anncxurc-ll

C}:R'TI }-IC.ATE TO B}I T T] RNISH ED I}Y FORWART'E ING,AUTHOTITY

l, ('cnified lhal thc parlicular lurnished hr Shri/Snrt/Kurn

are correct and he/shc posscsscx ctltrcational qualifications and cxpcricncc rncntiorred in Annexurc-1.

2. It is also ccrtificd thal thcrc is rro vigilancei disciplinarl, casc either pcnr.ling or heing contemplated

againsl hinr{rcr and r igilancc clcararrce issucd hy ( V( ) irr the enclosed Anncrurc (lll).

i Ilis,/lrcr intcgritf is certilicd

.1. \rr ma-ior ()r minor ptr);rll\ rr;ts imJnsetl on Shri'Slrtt/K rtnr

during thc last l0 ycars p,crirxl.

5. lhe up-to-date attcstl-d l)holoslat copics ot'A('lt1n I'AR of Inst ]'ears (e0ch I'holostal cop\ of
.^( R14PAR should hc irttcstcd) in respect rrf Shri/Srnl/K um------- -------

in u:closcd hcrcw ith.

Scal & Signattrc ol lhc eadrc c(xrlrollin( Authoritv



Anncxure-lll

PARI]CULARS OF THE OFFICERS FOR W il()M VI(;ILANC EI,CARANC BEING
soU(;ltT

( Io hc tunrishetl arrd signctl try rhc (lVO or IlOl))

l. Narnu ol thc Olliccr (in trrll)

2. Falhers ranrc :

-]. Date' of' tlirth

-1. l)ate of Retiremcnt :

5. Da[c ofonlD inlo scrvicr

6. Service tu rvhich thc olliccr bclongs

incluc.ug balch /ycarl cadre ctc, .

whcrcver applicable

7. l)osil.ions hcld (During ten preccding ycars):

8. Whether the olficer has becn placcd orr :

thc agree{ list or list o[ (]lTic.cr ol
Doubtfirl lntegritr,(if1cs. details to bc givcn)

9. Whcthcr anl allcgltiorr ol'lnrsconducI

Involving vigrlancc angle was extnrincd

against the oliiccr drrring the lasl l0
Yeurs and il'so rvith what resuh (i)

10. Whether any punislttnctrt was awards (o

lhc ollicer during the last I0 ycars and if
so. the dalc ol' intposition md dclails or'

pcnalty (* )

I l. ls any disciplinan'i critttinal procedirtg,s :

or charge shcet pending against the officiir as on datc (ifso. dctails to bc

lurn ished, including reltrcncc nttttthcr.

il anl of tlrc Conrnrissi<xt 1

12. ls anl acliou contemplaled against lhc :

Olllcer as on date (ifsr. details to bc

lurnish!.d(*)

( . I I l' r igilanec clcarancc h-J lrcerr obta incd liorrt thc ConrntissiotI in the past. thr' infornlat iofl l :lr tr(
pror idcd firr Lhc pcriod therculicr.

S.No Organisation
(nanrc in lull.l

Designation
Placc
Posting

&
ol

Nanrc ol' lhc
C'ou rt

I'rorn lir

I

[)ate
(N..\M I.- AND Sl(iNA',l',L'Rt,)


